IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD,

- o

0.A;NO. 596/95. DATE OF JUDGMENT: 0-5-95

BEfﬁEEN:

Yousuf Ali
o Csee Applicanif
And |

1. The Chief Engineer, Central Jater -
- Commission, 5- 9-201/8 88, Chlrag Ali Lane,

2. The Supsrintending cnglneer,
Central Yater Commiseion,
Red Hills, Hyderabad.

3, The Executive Enginser, Govt, of
"India, Central ‘leater Commission, _
Lower Godaveri Uivision, 11~-5=382-396),
Red Hilis, Hyderabad-4.

Teae Respandents'

COUNSEL FOR THE APPLICANT: SHRI 5.U. Sundara Rajan

COUNSEL FOR THE RESFONTENTS: SI-IRI N.R Devaraj,
. ' Sr o/ EBEK ,CGSC

CORAM:

'HON BLE SHRI JUSTICE. V.NEELADRT RAO, VICE CHAIRMAN
HON'BLE SHRI R.RANGARAJAN, MFMEER (ADMN, )

-
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The Chief

Enginser,

Central Water Commission,

5-9-20%/8

88, Chirag Ali-Lane,

Hyderabad .,

=3~ g

Central Water Commission,
Red Hills, Hydarabad.

The Execufive Engineer,

Govt. of

india,

Centrasl Yater Commission,
 Louver Godgvari Division,

11-5-382-396,

Red Hills, Hyderabad-4~

One copy to Mr.5.V.Sundara Rajan, Advocate,CAT,Hyderabad

One cooy
One copy

One spare

to Mr.N.R.Devraj,Sr.CG5C,CAT,Hyderabad,
co Library,CAT,Hyderabad,
COPY o

WD



0.A.596/95, - Dt, of Order:8-5-95,

ﬁﬂrder passed by Hon'ble Justice Shri V.Nesladri Raop,
Vice-Chairman) .

% * *

+

The applicant is Eransferred from Hyderabad to Amabal
tonderd 5 0 - ' ,
£aLJagdalpur in Madhya Pradesh by crder dt.4-4-95; The appli-

cant submits that he is suffering from kidney trouble and his

wife is suffering from diabetis amd hence much inconvenience

LS Ll looe ve ad meyauss Ul LLS transrer and h&ﬁé@?ﬁe has
submitted a reérESBntatién.té theiﬁespondent No.a:marking
copies to Réspandents 1 and 2 also requesting for his retention
in Hyderabad and if it is not possible to transfer him either to
Badhrachalam or to Rajghmundry, the ather tuo placed in

. Rndhra Pradesh, where the offices of the Respbndents are

situated,

2. In the circumstances, this O.A. is 'disposed of as
Under =

Respondent No.2 is required to disposes of the
representation dt.30-3-85 of the applicant ex-
pedetidualy and preferably within one manths
from the date of receipt of this order.

3. 0.A, is ordered accordingly. No costs./
«\_/Q/)('L
N Mo amo— <
(R.RANGARAIAN) ~ (V.NEELADRI RAD)
Member (R) ‘ Vice-Chairman

Dt, 8th May, 1595,
Dictated in Open Lourt,
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'ORDER/JUDGMENT s .

/

TYPED BY - . _GHECKED BY
COMEARED BY -  APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUN.L
HYDERABAD BENCH AT HYDERABAD,

‘ THu HON'BI.E MR.JUSTICE V.NEELADAI RAO

VICE- CHAIRMAN = .
AND

' THE HON 'BIE MR+ R RANG ARAT AN3 M{2D1)

Rl

DATED - § ~¢ 1995,

4

'M- Ao /Rvo /Cl ﬂAQ NO. .

_ O.A;§o; f?”}é;%;§:’

T.A.No. . (W.P, )

Admltted and Interlm dlrectlons

~issued,

fAl;Bwsﬁ.

: Dlsposed of unth dlrectlons.&__—ﬁh“






